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MR. SPEAKER: If permission
under Rule 377 is not given; that
means it is coming up in some other
form. Tomorrow there is a short
notice question.

SHRI CHITTA BASU: I gave notice
under rule 377; I know there is a
short notice question on that parti-
cular subject. Since the employees
are demonstrating today before Par-
liament, it is i nthe fitness of things
that Parliament takes notice of it and
Parliament becomes seized of it; it
is also my bounden duty as a Member
of the House to draw attention of the
hon, Finance Minister tp this. Their
demands are only a few,

MR. SPEAKER: You should not go
into details.

SHRI CHITTA BASU: We should
know why they are sfriking. Beasides,
they want restorafion of 1965 agree-
ment and....

MR. SPEAKER: No, no details.

SHRI CHITTA BASU: They want
settlement through negotiations. The
hon, Minister should take note of
their demands, If there is a nego-
tiated settlement that will help a
peaceful labour situation. The hon.
Minister would I hope respond to
their desire for a negotiated settle-
ment.

MR. SPEAKER: Mr. Chitta Basu,
this practice will be followed by
others also.
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(ii) REPORTED FAMINE CONDITION IN
THE DISTRICTS OF BANKURA AND
PuruLia IN WEST BENGAL

MR. SPEAKER: Dr Bijoy Mondal
You have not given a written state-
ment at all.

DR. BIJOY MONDAL (Bankura):
After reading it, I shall give 1it.

MR. SPEAKER: 1t 1t not that way.
You have to give jt earlier,

DR. BIJOY MONDAL: Hon. Sprak-
er, Sir, I beg to draw the attention of
the Central Government regarding
the near famine condition in the dis-
tricts of Bankura and Purulia in
West Bengal. These two districts are
drought prone districts and drought
occurg almost every alternate year.
Rainfal] is very meagre and two-third
area of these districts have no irriga-
tion facilities There is not even a
gingle industry in the district of
Bankura. The cottage industries are
in dying condition, Condition of the
people in Purulia is almost the same.
Forty per cent of the people of these
two districts belong to the scheduled
caste and scheduled tribe cormmuni-
ties. Almost all of tham are landless.
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These two districts have a population
of about 37 lakhs. The Government
of India survey shows that these two
districts are included among the
poorest districts of India. Here, the
people, especially the agricultural
labourers, get employment only dur-
ing the paddy plantation time and
during the harvesting session ie., for
three months in a year. They remain
unemployed for the rest of the year.
They starve due to unemployment,
They travel to neighbouring districts
like Burdwan, Midnapur and Hooghly
from where also they get very wvery
limited employment. Sir, they are
now returning from al] those districts
and it is not a happy return because
no employment waits for them in
their home districts.

Sir, the State Government has very
limited resources to cope up with this
tremendous problem and it provides
test relief work intermittantly as a
temporary measure and pay very
very meagre wages, i.e, one Rupee
and two KG. wheat ty the workers
vy which a man can hardly get two
square meals a day. A family con-
sisting of 5 or 6 members includ-
ng 3 or 4 children cannot live by
the meagre earning of two mem-
bers, i.e, husband and wife. So,
I request the Central Government to
give such assistance to this area so
that the problem may be solved per-
manently 1 also request the Central
Government (i) to take necessary
steps to get up all types of industries
including cottage, small-scale and
lorge industries in thoge districts, (i)
to provide money for major and
minor irrigation facilities in the fleld
(iii) to revive the dying cottage in-
dustries like handloom, bell metal
pottery, lac etc, (iv) to begin con-
struction of new railway line from
Bankurg to Mejia and one rail-road
bridge over river Damodar at Rani-
ganj, and (v) to take up mining action
at Mejia to raise coal where there are
large deposits found by Geological
Survey of India. I want the steps to
be taken in right earnest to solve the
unem.ployment problem in the dis-
tricts so that the people may be



